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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1257 of 2024

In the matter of:

(;aur Green Vista . . . Applicant

Versus

State of UP & Ors, . . . Respondents

REPI'Y ON BEHALF OF THE RESPONDENT NO. 02: CENTRAL

POLLUTION CONTROL BOARD (CPCB)

1. That the answering Respondent, Central Pollution Control Board

(hereinafter referred to as '’CPCB''), is constituted under Section 3 of the

Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred

to as ''Water Act'’). The CPCB is mandated to discharge its functions under

the provisions of the Water Act, the Air (Prevention and Control of

Pollution) Act, 1981 (hereinafter referred to as " Air Act”), and the

Environment (Protection) Act, 1986 (hereinafter referred to as ’'EP Act’').

2. That the present reply is being submitted pursuant to the directions issued by

the IIon'ble National Green Tribunal (hereinafter referred to as "NGT") vide

its order dated 25.10.2024 (Annexure-I), wherein the answering Respondent

has been directed to submit its response regarding the illegal dumping of

ti.d.T. -Li Pc

ReSJ. F;3. ’ i :IS

OF
1

235



municipal solid waste (hereinafter referred to as '’MSW") at Makanpul

Colony, Sector 62-A, Noida.

3. That at the outset, the answering respondent denies all claims, contenlions,

allegations and averments against answering respondent CPCB in the above

Original Application (hereinafter referred as OA) contrary to anything stated

or submitted in this reply. Nothing in the OA may be deemed to have been

accepted or admitted by the answering Respondent for want of a specific

denial, save any averment which has been expressly admitted hereinafter.

4. That it is humbly submitted that the CPCB, in its regulatory capacity, issued

a letter dated 23.12.2024 (Annexure-II) to the Uttar Pradesh Pollution

Control Board (hereinafter referred as UPPCB) to coordinate with the

concerned authority and provide a status cum action-taken report regardrng

the illegal dumping of municipal solid waste at Makanpur Colony, Sector

Noida, located around 200 meters from the National Itxprcssway-3

Expressway). Subsequently CPCB issued a reminder letter

I,dated 16.01.2025 (Annexure-III) to UPPCB to furnish a status cum action-

’;7 taken report in the matter.

mR
&i,.T. of Delhi 'Meerut

+
Re9d. No. i513

5. That as per the information provided by the Regional Office, Noida, UPPCB

(Annexure-IV), the total MSW generation in Noida is 800 TPD (tonnes

per day), which is processed through the following mechanisms:

1. 426 TPD through composting,

2. 14 TPD through biomethanation,

3. 320 TPD through a Material Recovery Facility (MRF),
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4. 40 TPD of sanitary and domestic hazardous waste .is sent to Synergy

Waste Management Pvt. Ltd., Meerut for treatment and disposal.

However, it is observed that M/s Synergy Waste Management Pvt.

I,td., Meerut, is a Bio-medical waste management facility. Hence,

UPPCB may examine the same and take appropriate action.

6. That the IIon’bIc NG’I', vide its order, has constituted a Joint

Committee comprising representatives from :

. CPCB (Member Secretary),

. UPPC13 (Member Secretary),

' Regional Office, MoEF&CC, Lucknow,

. District Magistrate, Gautam Buddha Nagar (Coordinating Agency).

CPCB communicated its nomination vide letter dated 04.12.2024

(Annexure-V) to the District Magistrate. A joint committee site visit was

conducted on 20.12.2024, wherein officials conducted an extensive survey

of the waste disposal site and recorded critical findings regarding improper

waste management practIces.

7. That it is submitted that, as per information provided to the Joint Committee

by UPPCB & Nagar Palika Khoda Makanpur, the site details and status of

waste disposal is as given below:

• The waste disposal site is situated at Khoda Makanpur,Sector 62 A, Noida

(I.atitudc: 28.629924, Longitude: 77.352690), covers an area of about

80,000 m2. The said site is in possession of New Okhla Industrial

Development Authority (NOIDA) however, for purpose of construction of

Sewage ’l'reatment Plant (STP), a land parcel of 16,000 m2 has been

i;t'"d i' "’'':' 'f N’g” P’lik" Kh'd’ M*k'”p"'- Th' ""“' i= b'i"g
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dIsposed at site since 2016-17. Presently, 72,009.30 M’1- (estimated during

Oct-2024) of legacy waste has been disposed at the sitc covering an area of

28,128.633 m2 having average height of 3.2 meter. At the time of inspection,

both legacy and fresh waste were found dumped, with no lcachatc

management or waste processing facility available therein.

• On the said site, an area of around 1500 m2 has been earmarked for

collection of 105 TPD daily waste generated from Nagar Palika, Khoda

Makanpur. Executive Officer, Khoda Makanpur has informed the

Committee that the fresh waste is being collected at said location and is

being sent to M/s Brij Entell)rises at Village Nahal, Dasna, Ghaziabad for

further processing. However, details of processing were not provided.

Further, the officials from Khoda Makanpur Nagarpalika & Noida

Authority stated that no waste from Ghaziabad is dumped there.

Additionally, officials of Noida Authority informed that its approved

vendors are not authorized to dispose the waste at the site.

• Report of the Joint Committee shall be submitted by District Magistrate

Gautam Buddha Nagar (Nodal agency).

8. That, CPCB had issued directions under Section 5 of Environment

(Protection) Act, 1986 to all SPCBs/ PCCs regarding biomining of legacy

waste on January 27, 2021 and regarding nrc incidents at MSW Dumpsitcs

"n dated May 26, 2022. Copies of the directions are placed at (Annexurc -

i YI & VII)'

'?

That it is humbly submitted that UPPCB to take necessary action, monitor

and ensure compliance of the provision of SWM Rules and aforementioned

F)[Q(Q
ReLa Ch3utIh:

N.C.T. of Delhi

Read. No. '1513

m
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Directions issued by CPCB under Section 5 of E(P) Act, 1986 by the

concerned local authorities

10. '1-hat it is humbly submitted that the answering respondent craves leave of

the IIon’ble Tribunal to file additional replies in the future if required.

11. ’1'hat, in the light of the above submissions, it is most respectfully

submitted that the answering respondent CPCB shall abide by the order

(s) and/or direction(s) passed by this Hon’ble Tribunal in the instant case.

;M,£b'VkxaIk%
(Suniti Parashar)

Scientist 'D’

Central Pollution Control Board

R.L. ChaI

N.C.T. of De

Regd. No. 1313
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1257 of 2024

In the matter of:

Gaur Green Vista . . . Applicant

Versus

State of UP & Ors. . . . Respondents

AFFIDAVIT

I, Suniti Parashar working as Scientist 'D’ in Central Pollution Control Board.

Parivesh Bha\van, East Arjun Nagar, Delhi, the Respondent No. 2 in the abovc

matter, do hereby solemnly affirm, declare on oath and state as under:

1. That I, the deponcnt herein is authorized representatIve to represent

the Respondent CPCB in the present case, and as such, I am well

conversant with the facts and circumstances of the present case on the

basis of the information derived from the official records, and hence. I

am competent and authorized to verify, sign and swear this affidavit

on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the

present affidavit as I am competent to swear this affidavit.

R.L. Ch,a

N.C.T. of De

Regd. No. '1513

at
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3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on

the basis of the record maintained during ordinary course of business

of CPCB and available records and documents and the contents of the

same are read over and explained to me and are not repeated herein

for the sake of brevity.

gb&ad %KCaIM
DEPONENT

HAn qqlei+ / Suntti Parashal

Tl::HEVERIFICATION

1 7 FEB 2025
Verified at New Delhi on this day of 2025 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the C:PCB. Nothing has been concealed

therefrom or mis- stated.

©{Y__§

N.C.T. of D

FieBd. No. 1513

bF

:: rE:='
/TFlI!;:: /•C

gaa,llb VaqQxX%

DEPONENT

WIth wmv / SunKI %rashar
luRe 'v / ScIentist O

+HtnVq'WTn+Hur +t+
Central Pollution Control Board
(qdqT'I. nd WVIIqfIqdIITIaI:It& M
{Wo Environmed. Forest & CIImate ChaV, GoRdhdhJ
qR dVI ,rn TIT v,h wn. ftdh-llm32

lelhf-1 10032
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Item No.05  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

Original Application No.1257/2024 

Gaur Green Vista  Applicant 

Versus 

State of UP & Ors.                                  Respondent(s) 

Date of hearing: 25.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Saurabh Sharma, Adv.  

ORDER 

1. In this Original Application the applicant, which is a residential 

society with about 454 flats, has raised a complaint about the illegal 

dumping of municipal solid waste at Makanpur Colony, Sector 62-A, 

Noida. 

2. The plea of the applicant is that the place of dumping is situated 

about 200 meters from the National Expressway-3 (Delhi-Meerut 

Expressway and about 3 km from the Delhi-Ghaziabad border) and less 

than 10 km away from Hindon Air Force Station and Hindon Airport. 

3. Submission of the learned Counsel for the Applicant is that the 

municipal solid waste is illegally dumped in an area of about 1 sq. km. 

which is emitting a foul smell and making it difficult for the residents of 

the area to live peacefully. 

4. Learned Counsel for the Applicant during the course of hearing has 

referred to the photographs collectively filed as Annexure A-2 to show the 

Annexure I
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extent of garbage that has been dumped. He has submitted that the 

garbage has been dumped by the Ghaziabad Development Authority, 

Nagar Nigam Ghaziabad and Noida Authority illegally, and it is not a 

designated dump site. Along with the OA, certain news reports have also 

been filed as Annexure A-3 reflecting the problem that has been created 

on account of the illegal dumping in the area concerned. Referring to 

Annexure A-4, he has submitted that though the complaints were made 

to the Authorities, no action has been taken till now. 

5. Issue Notice to the Respondents for filing their replies by way of 

affidavit at least one week before the next date of hearing. 

6. The Applicant is directed to serve the Respondents and file affidavit 

of service. 

7. Having regard to the seriousness of the allegations made in the OA, 

we also constitute a joint Committee comprising of representative of 

Member Secretary, CPCB, Member Secretary, UP PCB. Regional Officer, 

MoEF&CC, Lucknow and District Magistrate, Gautam Budh Nagar who 

will act as the coordinating agency.  The Committee will visit the site, will 

ascertain the extent of garbage that is dumped and the area covered with

the dumped municipal solid waste and the Authorities/persons 

responsible for dumping it and also suggest punitive and remedial 

measures.  

8. The Committee will submit the report within eight weeks. 

9. In the meanwhile, the authorities are directed to ensure that no 

illegal dumping of solid waste in the area concerned takes place. 

9
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10. List on 18.02.2025.  

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 25, 2024 
Original Application No.1257/2024 
A.. 
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Annexure II
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Annexure III
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Annexure IV
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Annexure V
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Annexure VI
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Annexure VII
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